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Open Court

CENTHAL ADMINISTRATIVE T:IBUNAL, ALLAHABAD BENCH,
SITTING AT NAINITAL

Original ﬁpplication No. 920 of 1997
this the 13th day of June'200l.

HON' BLE MR, S.-DAYAL, MBVUBEK (A)
HON' BLE MR, RAF1Q UDDIN, MBABEK(J)

M.P. Juyal, & o late Sri J.P. Juyal, Central Spil
Residential Colony, 218 Kaulagarh hLoad, Dehradun at
present working as Uraftsman in Central Soil & Water
Conservation hesearch & Training Institute, 218,

Kaul agarh tioad, Dehradun.

Applicant,
By Advocate ¢ 3Sri R. Dhobhal.
Versus.
1= Upnion of Ipndia through Secretary, Ministry
of #Agriculture, New Delhi.
2. Indian Council of Agriculture Hesearch throbggh

secretary, Krishi Bhewan, New Delhi.
3. Director General of Indian Council of Agriculture
Research, Krishi Bhawan, New Delhi.
4, Director, Central Soil & Water Conservation
nesearch & Training Institute, Dehradun.
o Adninistrative Officer, Central Soil &
Water Conservation Hesearch & Training
Institute, Dehradun.
Respondents.

By Advocate ¢ Sri N.P. Singh.

with
Original Applicetion No. 927 of 1997.
Deepak Kaul, $ o late Sri G.N. Kaul,” B/ o 3/15/4 Prem
Nagar, Dehradun at present working as Draftsman in
Central soil & water Conservation HeSearch & Training
Institute, 218, Kaulagarh Hoad, Dehradun.
Appl icant.

L‘iy Advocate ¢ Sri H. Dhobhal
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Versus.

1l Union of India through Secretary, Ministry of
Agricul ture, New Lelhi.

2 Indian Council of ~griculture Hesearch, through
SJecretary, Krishi Bhewan, New Lglhi.

3. Director General, Indian Council of Agriculture

Kesearch, Krishi Bhawan, New Lglhi.

4. Director, Central Soil & Water Conservation
Hesearch & Training Ipstitute, Dehradun.

5% Adninistrative Off icer, Central $oil & Water
Conservation Research & Training Ipstitute,
Dehradun.

Respondents

BY Advocate : ori N.F. -‘5ingh-

ORDER (OHAL)

S. DAYAL, MBABER (A)

As the facts and issues are similar, they have

been heard together and a common order is being passed.

> I Both the abova-men_i;ioned O,As have been filed :

for declaring the orders of the respondent no.4 dated :

19,11.1996 as illegal and for setting-aside the said
order. The applicants heve also sought that the l
directions may be issued to the respondents to give the {

salary in the pay=scale of Rse 1200-2040 w.€ef. 23.3.1980«

S'e The casesof the applicants are thet in response
to an advertisement puhblished by the Central Soil & Water
Conservation:Researbth & Training Ipstitute, (Institute

in short) in'Employment News' inviting the applications
for two posts of Uraftsman (T=1) in the pay-sé€ale of

Bsel 975-1540/= per month. Both the applicants had applied
for the said posts and were selected and appointed by
orders dated 23.3.1989. The applicants joined their duties

on 27.3.1989 . After seven months of service of the

Lipplicants, two posts of Draftsman (T=2) in  the
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pay-scale of Rss 1200-2040/~ per month was advertised by the

e

!

respondent no«4 on 5.10.1989, The applicants claim to

have known about the down gradation of three posts of
Draftsman (T-2) in the pay=-scale of ke 975=1540/- in the
year 1995 although the down gradstion has been done in the
year 1984, The applicants thereafter made a representation

N Wiy £
to therespondent no.4. The said representationswes rej ected

and\8-\1-4( vespechively 4L & clrkeel 1-72—qF L
on l9.J.O.96A The applicants filed &ir appeals to Director of
the Institute, Dehradun and requested to fomward the appeal
to Director General, Indian Council of Agriculture igsearch

(I.CoAv R in short), New Delhis The applicants were infomed

R

on 31.5.1997 by the respondent no.S5 that in the matter of %m«a}
K= 1200 - Zolo FEH’ WA Qs L a—

pay-scale ofAmeW “a . decision has

al ready been taken by the respondents vide their order dated

19,10.96. Hence, the applicants have filed these 0, As.

4, The argunents of Sri Hajendra Dhobhal, learned
counsel for the applicants and Sri N.P. Singh, learned counsel

for the respondents have been heard.

Se The learned counsel for the applicant has based
the claim of the applicants for being given the pay-scale
of B 1200=~2040/-~ per month on the ground that other
candidates working on the post of Draftsman (T=2) in the
Institute and appointed after the applicants were being
paid the pay-scale of Iss 1200-2040/=, while the applicants
have been paid the pay-scale of k. 975=1540/=. It is
claimed that the applicants while working as Draftsman ave.
(T=1) discha;.:ing the sane duties as the candidates working
on the post of Dpaftsman (T-1). It is also claimed that
the educational qual if icationsand nature of work of both
the posts are same. It is further claimed that “the
lowest pay-scale of Upaftsman iS Rse 1200-2040/~ in the
Institute, which is being paid to the other candidates
appointed after the applicants. It is also claimed that
Q\'lihe post can be down graded only after nbtaining the
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approval of the Director General of ICAR and that no such

approval was obtained.

o since the applicants have raised the issue of parity

of pay=scale in the various Institutes of ICAHR and the applicants
had made an appeal through proper channel to the Director General
on 1.2.1997, which does not appear to have been forwarded to

the Director General of ICAHR, New Delhi by the Djrector of the
Institute,we consider it appropriate in the interest of justice
to direct the respondent no.3 to decide the appeal of the
applicents within a period of three months fram the date of

communication of this orderlgy tHhe app licants with c.a]::le-t cE

‘H\Q.;v lr"“'P["‘E‘:“‘ﬂf"‘ S

Te With the above observations, both the 0.As stand

disposed of with no order as to costs,

QMPY/\A_A-—— Q/
MBABE. (J MBMBEK (A)

GIAISH/ -




